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proposal which is under considera­
tion to bring together the metre- 
gauge systems and whether this con­
sideration has been necessitated by 
the new situation arising out of the 
development of Kandla?

Shri Shahnawaz Khan: I am sorry
I cannot give you the nature of re­
organisation which is under con­
sideration That will be given after 
we have considered the thing. It is 
not customary to give out the plans 
which are under consideration. We 
consider all these aspects in view of 
■the changing pattern of traffic As 
the traffic increases, we have to 
-change our plans accordingly.

Shri T. N Singh: May I know
whether the rational integration of 
the metre-gauge system only is con­
sidered by the Railway* as unecono­
mic and unbalanced and whether a 
mixture of the broad-gauge and the 
metre-gauge alone can bring about a 
more economic unit9

The Minister of Railways (Shrl 
J&gjivan Ram): That is a matter of 
opinion But I will not categorically 
say that the metre-gauge system by 
itself will not be an economic unit
II can be; but it all depends upon the 
pattern of the traffic in that area I 
take the hon. Member’s suggestion, 
but I do not agree with the view 
that only a mixture of broad gauge 
and metre gauge can be economical­
ly run

Shri T. N. Singh: Is it true that the 
goods traffic carried on the metre 
gauge, because of the capacity of the 
wagons as such----

Mr. Speaker: Are we going to dis­
cuss this matter exhaustively now? 
The hon. Member is giving informa­
tion, and making suggestions. He is 
not eliciting any information.

Shrl T. N. Singh: I am asking
whether there is already a record­
ed opinion in the Railway Board it­
self about the non-feasibility of the 
metre gauge itself as an economic 
u n it  That is the information I want.

8hrt iagjtvan Hum I have already 
stated that I do not agree with that 
view, that a metre gauge system can 
never be an economic unit. It all 
depends upon the traffic that we
develop on that section.
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Some Hon. Members: In English
also.

Mr. Speaker: Hon. Members must 
try to learn Hindi also.

Shri Narayanankutty Menon: We
are trying to learn but we have not 
yet succeeded.

Shri Shahnawaz Khan: (a) The re­
port of the Committee is still awaited.

(b) Does not arise.
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Provision of amenities in Katras in 
1MU

*952. ghrl Harish Chandra Mathur:
Will the Minister ol Health be pleased 
to state:

(a) the number of Katra owners in 
Delhi to whom notices to provide 
necessary amenities have been given 
so far and with what effect,

(b) the time by which all Katras 
are planned to be covered with neces­
sary amenities, and

(c) the provision made in the bud* 
gets for 1956-57 and 1957-58 and the 
expenditure incurred so far7

The Minister of Health (Shri 
Karmarkar): (a) Notices to provide
necessary amenities have been issued 
under the Slum Areas (Improvement 
and Clearance) Act, 1956, to owners 
of 29 private Katras So far no one 
has taken action to provide these 
amenities

(b) About three years
(c) No budget provision was made 

in 1956-57 for slum services Basic 
amenities were, however, provided in 
167 slum katras during thqf year by 
the Delhi Improvement Trust, Delhi 
Municipal Committee and the Bharat 
Sewak Samaj at a total expenditure 
of about Rs 7 lakhs A token provi­
sion of Rs 1 lakh exists m 1957-58 for 
implementing the Interim General

Plan for Delhi which include* «him 
clearance and slum improvement.

Shri Harish Chandra Mathar: May
I know the reason for not issuing 
notices to a larger number of these 
katras, when, as a matter of fact, the 
Prime Minister himself has given an 
assurance and he has wanted to put 
this matter on a war footing almost?

Shri Karmarkar: We are waiting 
for a little more money in the matter.

Shri Harish Chandra Mathur: Is it
not a fact that the money is supposed 
to be spent by the owners of the 
katras themselves and it is only in the 
event of their failure that Govern­
ment have to spend and then recover 
it from the owners of the katras?

Shri Karmarkar: We have issued 
notices m a number of cases. In 
most of the cases, the owners have 
refused to improve the areas, and if 
we come on the .scene immediately, it 
does not do us or anybody any good 
Therefore, after having sufficient 
finances in the matter, we propose to 
go ahead at a little greater pace

Shri Harish Chandra Mathur: May
1 know what the scheme of Govern­
ment is, whether it is not, as I have 
stated just now, that the ownefs of 
the katras themselves are to make the 
improvements at their own cost, and 
Government come on the scene only 
to take steps if they fail and then 
recover the money from them’  May 
I know what stops Government from 
taking these steps’

Shri Karmarkar: Does the hon.
Member mean issuing notices’  I 
have just explamed it at length

Mr. Speaker: The hon. Member is 
only pursuing a question for which 
an answer has been given The Minis­
ter feels that merely issuing notices 
would not be useful He has already 
issued some notices, and now, there 
is a situation where those parties 
would not carry out the repairs and 
clear off the slums Then, Govern­
ment have to come on the scene, hut 
they are unable to do so for want at




